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The &ate ﬁxed in the uase on nmyer of me mame& u)umai for the

apnncami not omecwd bv the 1d. cmmsei for the other ‘z’xde 1§ hereby

. recaileci and tne case has been phusd tnmua,h supp}ementm ligt issued

g _"2. - Itss gummtted by fhe 14, uouns&i for the apphu ant thax: the resmndents'

nave &euded to remqtate the applicant mth the same statu» hencg he may

~ be- penmttect to withdraw this apphcahen as remstatanwnt may not be

possible aumm the pendency of this applic ation. ﬁcawevsr wﬂh' such

Vwamarawai the id. wun\.e’i for the apph«,ant submits that the avp}iczamt.

- reserves the ngnt fo go for legal redresaai xf,bo fax as uomequeniml releifs

are concemed he is st:li aszgnevea The 1d. counsej for the rewonfenfs-has :
no  objection. - |
: s

. Prewer 1S aﬂowed This avphcanon thus, btand»s}\m%drawn
Under the circumstances, M.A. 335 of 2006 and M.A: 441/46 are not -
pressed. These M.As. also stand disposed of as not pressed. R
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